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Telengana Surplu,e, 

*138. SHRI ESWARA REDDY: 
SHRI C. JANARDHANAN I 
SHRIK. SURYANARYANA: 
SHRI HARDAYAL DEVGUN I 
SHRI JAI SINGH I 
SHRI JUGAL MONDAL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(al whether the Commitlee set up to go 
into the issue of Telengana surpluses has sub-
mitted its report: 

(b) if so, the main recommendations 
thereof; and 

(c) the decision taken thereon? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y.B CHAVAN): (a) The Committee 
is expected to give its report towards the end 
of August, 1969. 

(b) and (c). Do not arise. 

Rules regard mg reinstateme,t of 
Government Employees 

*139. SHRI A. SREEDHARAN: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the rules rega rding re-instatement of 
a Government servant who is convicted by a 
low.r court on the charge of accepting bribe 
and is later acquilled by a higher court; 

(b) whether such rules differ in case of 
State Government employees; and 

(c) if 50, the points of difference in ea'e 
of U. P. Government employees from those 
applicable to Central Government employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) the 
order or judgment of the higher court will 
be implemented by the Govt. unless an 
appeal is preferred to next higher court. In 
the event of an appeal, the judgment of the 
next higher court will be implemented. 
Further if from the judgement it is seen that 
the allegations were not entirely without sub-
stance, but not such as to sustain a criminal 
charge then departmental proceedings will be 
taken up under C. C. A. rules. 

(b) and (c). The Government of India 
a'e not aware of the procedure being fo~owed 
in such cases by State Governments. 
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